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By Mr.Justice V.‘Raﬁauonalé Reddy ., vice-Chairman {Ji:z

with the consént of the learned counse) for botn

the parties we dispose of both the OAS.

The case of the applicants 1s that the applicants
who are stated to be Trained Apprentices. Theiy caé&v i3
that the Tralne Apprentices have to be given preference
whenever a direct recruitment ié sought to be made for Lthe
posts of Telecom Mechanics. They rely upon the Judgement
of the Hon ble Supreme Court in the case of W.P.S.R.T.

corporation M. M.P. Parivahan M. S5.8. sanah reported in

AIR 19%% sC 1115 wherein it has been ruled that other
things being equal, a trained apprentice should be aiwven
nreference over the direct recruits and if age bar would
come in the way of the trainee the same\would be relaxed to
the extent for the period for which the apprentioe' had .

undergone training and that the person trained ear Liear

_would he treated as senlor to the persons trained later.

Iin between the trained apprentices, preference shall e
given to those who are senlor. 'It was also ruled that by
considering the cases of the apprentices in offering them
employment for suitable post, all provisions of service
regulationé including appearance in the test should also be
fol lowed. Learned counsel for the respondents  falrly
concedes that the c¢laims of the applicants are  Tully
rovered by the judgement of the Hon ble Supreme Court., He
also states vthat a scheme has been framed and notifisd by
Government Lncorporating the above.directions given by the

Hon ble Supreme Court in the above decisicen and that Lhey

KNV/



are Tollowing the same. We do not Find any reason, wien
the Gowl. has already framed the scheme and following the
same in conflrmity with the judgement of the Hon ble

supreme Court, for filing of this 0.A.

The 0.A. ie, thereTore, disposed of with &

frene

direction to the respondents Lo comply with the sald:

in mocordance with the Judgement of the Hon bhle Supreme

Court reported in AIR 1995 S5C 1115,

3ath the QAs are accordingly disposed of, N
costs.
(k. Muthukumar} (V. Rajagopala Reddy )
Menber (A) Vice-Chairman £J)
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